
B. 
IN THE CENTRAL ADMINISTRATIVE TRIUNAL 

AHMEDABAD BENCH 	1 

O.A. No. 703/93 

T.A. No. 

DATE OF DECISION 
24 .-1 c04 

 

	

hri G.P. CLauban 	
Petitioner 

Shri E.S. Trivadi 
Advocate for the Petitioner(s) 

Versus 
Uriicn of India and Otheio 

Respondent 

Thrj N 	3hevde 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	•.E. Patel 	 Vice ChaJ rri 

The Hon'ble Mr. 	min'ooxthy 	 Merr:ber () 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgeinent ? 

Whether it needs to be circulated to other Benches of the Tribunal? 

~AO 
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hri Gulabsing P Chauhan 
2229, Kalia Beed. 
Bhagaripark Lociety 
Bhavnagar 364 002. 	 Applicant 

Advocate 	hri N.. Trivedi 

Versus 

Jnion of India through 
The General Manager 
Western 	ilway, Ohurchgate, 
Bombay. 

The Divisional Railway Manager 
ui-i1CC of 
D • V. P., :Bhavnajar. 

Divisional Commrcia1 Manager 
Western Railway, Ehavnagar. ReSOOfldLfltS 

Advocate 	Shri T.S. Shevde. 

0 P.A L JUD G i Nil NT 

In 

O.A. 703 of 1993 	 Date: 24-3-1994 

Per Mun'ble Snxi N.E. Patel 
	

Vice ChaLsnan. 

It is stated that the aepLicant is convicted of an 

offence under Prevention of Corruoticn Act and his apeal against 

the said conviction is admitted and is lihely to he cecided within 

a period of about one month.It is further stated that after the 

conviction of the appliaant1 a notice re.iiring him to show cause 

as to why he should not be removed from seiice1  on the basis of the 

conviction, is issued against him. The applicant urges that the 
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removal çroceedings may not be rceeded with till the 

disposal of his apeeal, )n behalf of the applicant 7  it is 
stated that in AS reelv to the show_caue notice1 Q4v 

urged the ceparbment not to proceed with the removal proceedings 

till the disposal cf the appeal. The reseondents are directed 

first to take decision on the cjuestion whether the removal 

proceedings are to be proceeded with before the d isposal 

of the a:opeal by the High Court or whether they will be 

proceed 	with aftkr the disosal of the said appeal, if 

ncessary. The r s ondents are directed to t ake d• ecis ion on 

this aseect of the matter within a period of 15 days from the 

date of the receipt of a cony of this order and to communicate 

the Same within a perlod of 7 ays after the same is tahen. If 

the decis ion is t proceed with the removal proceeding pending 

the disposal of the apseal before the High Court, the decision 

may not be implemented fr Lweek after it is taken in the 

sense that the removal proceedings may not actually be resumed 

or statted for about one week after the communication of the 

dec s ion. 

2 	In view of these directions, Mr. Trivedi seeks permission 

to withdraw ti-a O.A. at this stage. Permission granted. O.A. 

stands disposed cf accordingly. No order as to costs. 

NJ 

(i<. smamoorthy) 	 (N.L.Patel) 

Member LA) 	 Vice Chairman. 

* 


